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3<eT / ORDER

PER: DR. S. SEETHALAKSHMI, J.M.

This appeal filed by the assessee is directed against the order of the 1d.
CIT(A) dated 29-08-2023, National Faceless Appeal Centre, Delhi [ hereinafter
referred to as (NFAC) ] for the assessment year 2011-12 raising therein following

grounds of appeal.

’1. That order passed u/s 250 by CIT(A), NFAC of the Income Tax
Act, 1961 for the AY 2011-12 in the case of the assessee 1s bad in law
and on facts.

2. That assessment order passed u/s 147/143(3) for the AY 11-12 by
assessing officer and confirmed by CIT(A) is bad in law and on facts.



